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SHRI RAJEEV SHUKLA: Mr. Chairman, Sir, what I would like to know from the hon. Minister
is this. He has already accepted in his answer that there is a major problem in Uttar Pradesh and Bihar
to cope with the polio menace. What I am told is that, and I want to get it confirmed from the Minister,
there are certain religious bodies and orthodox elements who have launched a propaganda that because
of the polio vaccination the children would get impotent. That is a major impediment as far as polio
vaccination programme is concerned. Is it true? If yes, what steps have been taken to combat this
propaganda?

DR. ANBUMANIRAMDOSS: Sir, it is true that we had problems in the past about some religious
sects asking their children and mothers not to take these polio drops. There were rumours that it
would cause impotency and sterlity. All these types of rumours are spread and immediately we ask the
State Governments to take cognizance of this issue. In participation with the State Governments and
Rotary organisations, we have been going door-to-door, village-to-village and block-to-block and
discussing this with religious leaders. We have been using the advice and taking the help of the
religious leaders of different religions and telling them that there is no problem around, and today we
dont have much of this problem though there may be some sporadic cases.

SHRI KUMAR DEEPAK DAS: We are thankful to the Government that they are taking serious
steps to eradicate polio in the country. Sir, there were some cases of deaths on oral polio in Assam.Due
to these incidents, parents are hesitating to take their children to the polio booths in our State.The
percentage of taking polio drops has become low. Sir, is the Government aware about the steps and
what steps are taken by the Government?

DR. ANBUMANI RAMDOSS: Usually, there are no deaths attributed to the dispensation of oral
polio drops and if there are any, immediately we have the National Polio Surveillance Projects called
the NPSP This is one of the largest surveillance projects in the entire world. NPSP has officers in all
the States who would immediately go and notity if any case of death attributed to vaccine is there. We
have not had any issues from Assam as well but since the hon. Member has said, we will definitely
look into that issue and take necessary action.
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Non-payment of outstanding amount to sugarcane farmers

7466. SHRI VEER PAL SINGH YADAV:
SHRI KAMAL AKHTAR:{¥

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government is aware that farmers of Uttar Pradesh are not getting proper price of
sugarcane;

(b) the reasons why farmers are not getting previous outstanding amount of sugarcane;
(c) whether the Central Government is taking any concrete measures in this regard;
(d) if so, the details thereof and by when such measures would be taken; and

(e) if not, the reasons therefor?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI
SHARAD PAWAR): A Statement is laid on the Table of the House.

Statement

(a) The Central Government fixes the Statutory Minimum Price (SMP) of sugarcane payable by
sugar mills to the sugarcane growers for each sugar season. The SMP is fixed on the basis of
recommendations of the Commission for Agricultural Costs and Prices (CACP) and after consultations
with the concerned stake holders and it is uniform for the whole country. However, some of the
State Governments including the Government of U.P. have been fixing their own State Advised
Price (SAP) of sugarcane which is generally higher than the SMP fixed by the Central Government.
For 2007-08 sugar season, the Central Government fixed the SMP of sugarcane at Rs. 81.18 per
quintal linked to 9% recovery subject to premium of Rs. 0.90 per quintal for every 0.1% increase in
the recovery above 9%. However, the Government of U.P. announced the SAP for 2007-08 sugar
season as under:—

(1) Unapproved variety - Rs. 120 per quintal
(i1) General variety - Rs. 125 per quintal
(iii) Early variety - Rs. 130 per quintal

The SAP so fixed by the Government of U.P. was challenged by some private sugar mills/
Private Sugar Mills Association in the Allahabad High Court. The Hon'ble Allahabad High Court
(Lucknow Bench) vide its interim order dated 15th November, 2007 has directed payment of Rs.
110 per quintal for all varieties of sugarcane for 2007-08 sugar season, subject to further order of
the Court. Sugar mills are paying cane price as per the said interim order of the Hon'ble High Court.

Similarly, though the SMP for the previous 2006-07 sugar season was Rs.80.25 per quintal
linked to 9% recovery with premium as in the current sugar season for higher recoveries, the
Government of U.P. had fixed the SAP at Rs.125 per quintal (general variety). The matter was
litigated in the Allahabad High Court, which in its judgement dated 19th December, 2007, quashed

t Original notice of the question was received in Hindi.
tfThe question was actually asked on the floor of the House by Shri Kamal Akhtar.
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the order of the Government of U.P. fixing SAP for 2006-07 sugar season. However, the Hon'ble
Supreme Court in its interim order dated 18th January, 2008 has stayed the said Allahabad High
Court judgement and vide its interim order dated 27th February, 2008 has directed sugar mills to
pay the cane price as under:

(i) Declined/unsuitable variety - Rs. 115 per quintal
(i) General variety - Rs. 118 per quintal
(iii) Early variety - Rs. 123 per quintal

The Hon'ble Supreme Court has also ordered that if any payment has been made towards SAP, the
same shall be adjusted from the amounts payable on the basis of the rates indicated above. If any
payment has been made beyond the rate fixed above, there would not be for the present any refund.

Thus, the matter relating to payment of cane price for 2006-07 and 2007-08 sugar seasons in U.P.
is sub-judice.

(b) Due to high level of sugar production in the country during the last sugar season 2006-07 and
the initial estimates of high sugar production during the current sugar season 2007-08, sugar prices in
the county declined considerably which has constrained the capacity of the sugar mills to pay cane
price to sugarcane growers in time.

(c) and (d) In order to help the sugar industry to clear the cane price arrears of sugarcane farmers,
the Central Government has taken a slew of measures, the details of which are enclosed at
Statement-! (See below).

(e) Does not arise.

Statement-1

Details of steps taken by the Central Government to help the sugar industry' and sugarcane
Sfarmers

(1) A butler stock of 20 lakh tons for one year created for the period 01.05.2007 to 30.04.2008.

(i1) A buffer stock of 30 lakh tons created for the period 01.08.2007 to 31.07.2008. The two
buffer stocks involve annual subsidy of about Rs. 880 crore from the Sugar Development
Fund (SDF) and additional bank credit of about Rs. 978 crore, and is aimed to enhance
liquidity of sugar mills affected by decline in prices of sugar and stock value, for clearing
cane price arrears as first priority.

(ii1) Export assistance to defray expenditure on transport, marketing and handling charges and
ocean freight @ Rs. 1.350/- per ton for sugar factories in coastal States and Rs. 1.450/- per
ton for those in non-coastal'States subject to actuals by road/rail for export to the neighbouring
countries, has been provided for one year from 19.04.2007 to 18.04.2008. The facility has
been recently extended upto 30.09.2008 and is likely to involve maximum amount of Rs. 700 crore
as assistance from SDF. and is aimed for clearing cane price arrears as first priority.

(iv) The requirement of Release Orders for exports has been dispensed with from 3 1.07.2007.

(v) The NABARD package of 2005 for restructuring of term loans of co-operative sugar factories
has been expanded to include cooperative sugar factories not included earlier to avail the
benefits, convert outstanding loans on account of harvesting and transport charges appearing
in the factories' accounts as on 01.04.2007 upto maximum five years term loans without
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interest subvention and enhancing budgetary support from Rs. 560 crore to Rs. 600 crore to
provide maximum 3% per annum interest subsidy for restructured term loans carrying an
interest cap of 10% per annum.

(vi) A loan scheme of about Rs. 3800 crore to extend financial assistance to sugar undertakings
has been formulated and implemented to provide additional liquidity support to the extent of
notional excise duty on production of sugar in 2006-07 and 2007-08 sugar seasons exclusively
earmarked for cane arrears/dues of 2006-07 and 2007-08 sugar seasons respectively relatable
to SMP fixed by the Central Government. The total interest subvention estimated at about
Rs. 1355 crore is to be borne from the Central Government budget (5% out of the maximum
12% p.a. interest subvention and balance upto 7% p.a. from the SDF). As per information
received from National Bank of Agricultural and Rural Development (NABARD) and other
scheduled commercial banks a sum of about Rs. 2482 erores has been sanctioned by them to
concerned sugar factories. Further the proposals amounting to Rs. 464 erores are under process
with the banks.

(vii) To promote Ethanol Blending with Petrol (EBP), the following have been decided:

(@) 5% ethanol blending made mandatory from October, 2007 with 10% blending being
made optional from October, 2007 and mandatory from October, 2008 except in Jammu
& Kashmir, North-Eastern States and Island territories.

(b) Uniform Purchase Price of Rs. 21.50 per litre ex-factory for ethanol supplied by sugar
factories for next three years.

(c) Permitting sugar factories to produce ethanol from sugarcane juice directly to give
flexibility to sugar factories.

(d) Reduction in customs duty from 7.5% to 5% for denatured alcohol and from 10% to
5% on molasses when EBP programme at 5% level is fully operationalized.
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SHRI SHARAD PAWAR: Up to 21 st April, 2008, the total cane price arrears of year 2006-07 was
Rs. 1,015 crores and out of that, an amount has been paid in crores and actually the amount which has
not been paid till 21 st is Rs. 324 crores. So, substantial amount has been already paid. The problem of
Uttar Pradesh is altogether different from any other State. The Government of India on the
recommendation of CACP had taken a final decision about the fixation of the price of cane and that
price has been practically implemented by most of the States in the country. Uttar Pradesh Government
has introduced their own price called the State Advisory Price. So, the State Advisory Price is always
over and above whatever the price has been fixed for the whole country and this difference is because
of that. This particular matter has gone to the court, the matter is before the court, matter is sub-judice
and that is why whatever possible information we had to give, we have given here.
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MR. CHAIRMAN: No further discussion on this. ...(Interruptions)... You have already put your
question. ...(Interruptions)...

it TRE aR: 4 I8 BB {6 B & SFAHC I DI RTHERI 50 IRGR DI 8 |

PROF. P.J. KURIEN: Sir, though the question pertains to the Uttar Pradesh sugarcane growers, get
the hon. Minister, in his reply, has stated that the SMP is applicable to all the States and it is uniform
for the whole country. Therefore, my question falls within the ambit of this question. I would like to
know whether the hon. Minister is aware of the fact that in the State of kerala large areas of land,
where sugarcane and paddy can be cultivated, is lying idle because of the fact that prices are not
remunerative and also because of the fact that labour is very costly and the labour is not cooperative.
Dies he also know that even paddy, which used to be grown widely, is not being harvested because
mechanisation is not being allowed? If the hon. Minister is aware of these fact what action does he
contemplate to take in order to ensure that sugarcane is grown in those areas where it can be grown,
and also the problem of paddy is solved? Will the hon. Minister take some steps in this regard? If'Yes',
what step:; is he going to take?

SHRI SHARAD PAWAR: Mr. Chairman, Sir, I can tell about sugarcane because the question is
about sugarcane. So, I cannot reply about paddy. I have some knowledge. But, this question is restricted
to sugarcane only. Kerala is not, essentially, a sugar-producing State. Very limited sugarcane has been
produced there. That is why, problems like payment for surplus cane etc. which are there in U.P. or
some other States don't exist in kerala at all.

MR CHAIRMAN: Q. No. 467. ...(Interruptions)...
DR. KARAN SINGH: Sir, I have a submission to make.
MR CHAIRMAN: Yes.

DR. KARAN SINGH: Sir, a question has been asked by the hon. Member. And, that hon. Member
is present in the House. Is it open to the hon. Member not to put the question or is it essential that he
should put the question? What is your ruling on this?

MR CHAIRMAN: The hon. Member is not registering his presence in the House with regard to
the procedure for asking the question. In that case, the Chair has no option but to assume that the hon.
Member is not present in the House for the purpose of Question Hour..

*467[The questioner (Shri S.S. Ahluwalia) was absent. For answer vide page 27 infra.]

*468[The questioners (Shri Raj Mohinder Singh Majitha and Dr. Murli Manohar Joshi) were
absent. For answer vide page 27 infra.]

Buffer stock for emergency situations

*469. SHRI VIJAY J. DARDA:
SHRIMATI SHOBHANA BHARTIA:tt

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased
to state:

(a) whether Government has decided to form a strategic reserve of five million tonnes of foodgrains
in addition to the buffer stock to meet emergency situations;

(b) if so, the details thereof;

tt The question was actually asked on the floor of the House by Shrimati Shobhana Bhartia.



